
CETsTTRL AnMTHTSTRATTVE TRTBTThThL 
CUTTACK BENCH CTTTThC 

ORTGINL APPLTCATTON NO. 437 oi' iqqq 
Cuttack this the&FCday of april 2f)i 

rju:-i Rout 	 pplicant(s) 

-Tersus-- 

TTflIOfl 	India & qthers 	 R$ponc1 -r:(s) 

OR TNPTRITCTTONq 

1. Whether it he referred to reporters or no ? 

7. 7hether it he oirculated to all the 'Renches of the 
Central Administrative Trihuol 	not ? 

cl 

C. 
(OMNATu-I Ot4 
vic - ci 

(r.NkRSJMHkM) 
MEMBER ( JTJDTCIAL) 



C NTR.L ADMTMFqTRATTVP TR TBfThTAL 
CITTIPACK 13ENCTT, CrJTTA('I( 

ORTGTNAL APPLTCATTON NO.47 O' 1Q9 
Cuttack this the z6lpiday of April 20Y 

CORM: 

THE -FDNBLR SffIT SORMATH OI4 71CF-CTR4Aq 
Nl) 

TW7  -ION'BLF SURT G.TTh.RTMi-TAM, MEMi3R(JJDTCI.L) 

ri 1\rjun Dut 
aged about fl years 
/o. Cundichi Rout 
7: present working as F1D.D.. & B.P.M. T/c. 
Narayanipada B.O. Begunia F.O. 
fist: T<hurda 

7\pplicant 

By the Advocates 	: 	M/s.P.7.Ranas 
P . V. B . R o 

-Tersus- 

1. flnion• of Tndi3 represented 
by the Chief Post Mastet eneral 
Orissa Circle 
Bhuhneswar-7 lflfl 1 

7. qenior quperintendent of Post Offices 
Purl fivisiDn 
Pun - 72 nni 

. 	sst..upenintendent c 
'?ost Offices T/c., T<hurda ub-flivi.iDn 
Tchurda - 72 

Respondents 

By the Advocates 	: 	Mr..T(.Bose 
Fr. standing Corwsel 
(Central) 



R.G.NRATM91M MEMBPR(JTTflT(IL): 	7'pplicant 	who 	is 

R.L,.fl.. of Marayanipada B.O. since 2 4.12.IQfl 	been 

n charge of '.D.B.P.M. of that office since 21.5.19 in 

addition to his own '3iby under orders of Respondent 

No.3(nnexure-1). He is a Matriculate h.viug a3eque 

means of livelihood and 	resident of the post village. 

2. 	 Tn this application praying for quashing 

notification dated 12.8.19°(nnesure_1) of Respondent 

No.? inviting applications for filling up of thi3 post of 

.D.B.P.M. and for issieo direction to the respondens 

to consider him for appointment to that post the case of 

the applicant is that Respondent No.? in letter ded 

11.2.lQQ(Annexure_2) sent a blank application Worm to 

him to fill up the 3ame for appointment to this post of 

'.fl.'R.P.M. along ih the required document 	as 

men:ioned therein. Accordingly he duly filled the form 

and sent it to Respondent No.? along with required 

do;ument on l..l9Q(nnexure-3). Tn response to this 

Respondent No.3 in letter dated l..lQQ(Annex1re_/i) 

directed him to attend his office on 2.S.lQ99 along with 

original documents for verification and also with medical 

certificate that heis fre from leprosy because of 3 

complaint received from the public. The applicant then 

submitted the required medical certificae(nnexure-S) of 

e Medical Officer of P.H.C. Despite this Annexure-

dated 12..i9Q2 has been issued inviting applications. Tt 

is urged by the applican 	at by sending blank 

application form une: 7k inexure-2 with an instruct ion to 

ll up the same and to submii required documents,,the 

nepurtment had geneaec9 a legitimate expectation in hi. 



post 
he would he appointed to tha/hy iirtue of his 

qualifications ani longstanding experience as Ffl.fl.A. 

3. 	 The Department .n their cointer sab that 

the applicant furnished wrong inDrmation Col. No.i1(d) of 

the application form(7\nne;cure-7/1) sent along wi±h 

nnexure-2. This relevant column requires particulars as 

to whether the applicant is involved in any crtminal 

case. Though applicant answered no the iniestiga:ion 

revealed that he was in fact involved in G.R.Case No.7 

of 19°3 under sections 	/41iR/29Lt/cfl/3A J.P.C. in the 

Court of 	 hnrda (nnexure-R/2) which is still 

pending. since the applicant deliberately suppressed the 

information and furnished false information he as not 

considered for appointi 	o this post. For this reason 

Annexure-6 notification inviting applications was issued. 

11 . 	 No rejoinder has been filed by the 

spplican. 

S. 	 We have heard Phri P.\J.Ramdas, learned 

counsel for the apjlican nod Thri .I<.Bose, learned 

r.tanding Counsel appearing for the respondents. Also 

perused the rcords. 

There is nodispute that this applicafl::. is 

an 3ccused in the aforesaid G.R.Case involving eveu 

serious offencelike cection I1 	T.P.C. This case is 

still pending and the certiFied copy of nrdershee 	ed 

.11.1993 in record reveals that on that day applicant 

along with other accused persons appeaed in Court. 	In 

oher words applicant was very fwacl aware vth regard to 

pendency of this cas.e against hi-n by the date he filled 

ap application form (nnexure-R/l). Thus he delibeaiely 

p 	 suppressed :his vital information in that application 



/ 

farm and on th :ontrary 4e,  gave a false statement that  r. 

he was not invOlved in any nr=i=qi I cas3. Tence in our 

view the Department was 'hb: legally unjustified in not 

considering him for this post and plea on legiimate 

expectation fails. 

7. 	 Tn the result the applicant is riot entitled 

o any of the reliefs sought for. The application is 

dismissed. The interim stay gnte1 :3:ands vacated. There 

sill he no order as to costs. 
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B. K. HOO 

(G.NR1cTMHAM) 
MPMBER(JTrnTCTL) 
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